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Ref. :- (0‘45/ O.A- 20 /zoz& (Daleet Sirgh) /”“’ Dated :- 12+11.2022

To,
The Registrar,
National Green Tribunal
Delhi-110001.

" Subject :- Compliance to the direction issued on dated 25.08.2022 by Hon’ble National
Green Tribunal in OA No 201/2022 Daljeet Singh Vs State of U.P.

Respected Sir,

With respect to the subject mentioned above. Kindly find enclosed herewith
the action taken report in compliance of the order issued on dated 25.08.2022 by Hon’ble
National Green Tribunal in OA No. 201/2022 Daljeet Singh Vs State of U.P.

Enclosure :- As above
' With regards, Your Faithfully

(Dr. D.C. Pandey)
Regional Officer
U.P.Pollution Control Board
Saharanpur
CLE. +
Member Secretary, U.P. Pollution Control Board, Lucknow for information.
: Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
3 Chief Enviornment Officer (Circle-3), U.P. Pollution Control Board,
Lucknow for information.

4. Shri Pradeep Mishra, Advocate , Hon’ble Supreme Court /NGT, Noida for

perusal and necessary action. :

Regional Officer
U.P.Pollution Control Board
Saharanpur
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Compliance to the direction issued on dated 25.08.2022 by Hon’ble

National Green Tribunal in OA No 201/2022 Daljeet Singh Vs State

of U.P.

1. Hon’ble NGT vide its order dated 25.08.2022 secks response from
the-respondent UPPCB.

2. The revlant para of said Hon’ble NGT order pertaining to the
mandate of is reproduced here under :-

“...5. The report of the Joint Committee contains
observations regarding serious violations of consent
conditions and environmental norms by the Project
Proponent- M/s Star Mines with recommendations for
remedial action.

6. In view of the above, we consider it appropriate to seek
response from the respondents and accordingly direct
issuance of notices alongwith copies of the application and
report of the Joint Committee to the respondents No. 1 to 5
(1) State of Uttar Pradesh through its Chief Secretary,
Government of Uttar Pradesh, (2) Director, Directorate of
Geology and Mining, Uttar Pradesh, (3) UPPCB, (4)
District Magistrate, Saharanpur and (5) the Project
ProponentM/s Star Mines, Gata No. 1, Village, Barthkorsi,
Tehsil-Behat, DistrictSaharanpur, Uttar Pradesh by E-mail
requiring them to file their response/reply to the
allegations made in  the application  and
observations/recommendations made in the report of the
Joint Committee within two months at judicial-
ngt@gov.inpreferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.”

3. It is hereby stated that Uttar Pradesh Pollution Control Board vide
its letter no H83588/C-3/Air/590/2022 dated 01.11.2022 has issued
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directions under section 31(A) of Air (Prevention and & Control of
Pollution) Act, 1981 as amended:-

L.

I1.

II.

IV.

The Unit shall ensure compliance of the recommendations
of Joint Comimttee constituted in Hon’ble NGT OA No
201/2022 Daljeet Singh Vs State of U.P.

The Unit shall ensure compliance the conditions of the
consent Air issued vide Board’s letter dated 30.12.2021.
The unit Shall ensure the order passed by Hon’ble NGT
OA No 201/2022 Daljeet Singh Vs State of U.P.

The unit shall ensure compliance of conditions stipulated

in the Enviornmental Clearance No
843/Praya/SEIAA/5989-5653/2022 dated 26.03.2021
issued by SEIAA.

The directions issued to the unit is hereby annexed as

Annexure-I

(Dr. D.C. Pandey)

Regional Officer
U.P.Pollution Control Board
Saharanpur
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i A DG set of 25 KVA was available near the camp office for power backup. The DG set is equipped
with acoustic enclosure, but not provided with adequate stack height as per norms. -

ii. The unit has installed one borewell for meeting water requirement. No flow meter is installed at
borewell. The unit has applied for NOC from Ground Water Department, Ministry of Jal Shakti,
Govt. of Uttar Pradesh on 31.12.2021, which is yet to be granted. The PP has not obtained
permission for ground water as per EC before starting of mining operation.

iii. As per the condition of EC, four Ambient Air Quality monitoring stations were supposed to be
established in the core zone as well as a buffer zone. However, no such air quality monitoring station
was found established/ operational at the site. -
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1. PP should be directed to obtain NOC from CGWA/SGWA for withdrawal of ground water. PP should
also install electromagnetic flow meter at tubewells and maintain proper log book of fresh water
withdrawal.

2. The PP should provide adequate stack height in DG sets.

The PP should provide adequate green belt in mining area.

4. Necessary direction should be issued by UPPCB to PP for ensuring compliance of EC condition and
Consent conditions in totality.
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"w.... 5. The report of the Joint Committee contains observations regarding serious violations of
consent conditions and environmental norms by the Project Proponent- M/s Star Mines with
recommendations for remedial action.......

6. In view of the above, we consider it appropriate to seek response from the respondents and
accordingly direct issuance of notices alongwith copies of the application and report of the Joint Committee
to the respondents No. | to S (1) State of Uttar Pradesh through its Chief Secretary, Government of Uttar
Pradesh, (2) Director, Directorate of Geology and Mining, Uttar Pradesh, (3) UPPCB, (4) District
Magistrate, Saharanpur and (5) the Project ProponentM/s Star Mines, Gata No. |, Village, Barthkorsi,
Tehsil-Behat, DistrictSaharanpur, Uttar Pradesh by E-mail requiring them to file their response/reply to the
allegations made in the application and observations/recommendations made in the report of the Joint
Committee within two months at Judicial-ngt@gov.inpreferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF ......... 4
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